IN THE CENTRAL ADMINISTRATIVE TRIBYNAL-ALLAHABAD BE NCH
ALLAHABAD,

Transfer &pplicatien Ne, 1415ef 1987,
Shri Santesh Kumar,ceeecccccccocsnse ﬁppliﬂanti
Versus

Shri Giriraj Kishere and ethers,seee Opp, Parties,
Hen'ble Mr. Justice U.C, Srivastava = V.C, | E
Hen'vls Mr, A.B,Certhi - AN - |

(By Hon'ble Mr, Justice U,C,StivaatauaH_UC)g

As the pest of Extrs Departmental Sub PestMaster

Office Palsen District Mathura which has beesn held by
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the applicent, en the death ef Anand Lal was being
af fered te ene Sri Giri Raj Kishere the applicant
appsoached the High Ceurt, and eperatien ef law, the
:

urit petitien was transferred te this tribunal, :

after he death ef Anand Lal, the applicant
applied te the pest en 28,9.,1983 fer being appeinted
as Extra Departmental Sub Pest Master Palson District
Mathura as hs has slready served the Department earlisr
and 2lse the pplicant uas appeined, but abruptly en
20th February, 1984 the applicant was recuired te
handever charge te 0.P, ho, 1 uhp has ceme ferward with
the allegat ions that he nou besen eppeinted, The
applicant ‘s appeintment was cancelled uithout aiving
eny epportunity ef hearina er givima him a chargashuat. 
The respendents have refuted the claim ef the eppliomnt:

and have staeted that en the record of Sub Divisieonal

Inspector Mathura that Extra Departmental Sub Pagt

Master hes died and the charge ef the gffice was hesld
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by the Line Over-seer, Thereupon the Sub Divisional
Ins pector uas ssked to intimate if it uwas possible
te give charga ta the Extra Departmentsl Delivery
ngnnt a8 @ stop gap arrangemant, But the Fxtra

Departmental agent uas not willing to take chergs,

in additien te the duty and the applicant has anplicﬂ%

that he should bs engasged en Temperary basis and
give an undertaking that whenever the r equler
appaintment is made, his services can be terminated
and he would handover cherge, The applicant uas
sppeinted as Stop Gap arrangemente, The spplicat ion
Por the said post wes invited and the applicant’s
eppl icat ien was slsc considered, but the ras pendent
ne. 1 was found to be selected candidate end thxt is

why uhy he was appointed in the previsional sppoint-

ment and appeintment ef the apolicant came to en end,

7t was not open for him te cleim the post en any
greund es hds appeintment was a step gap errangement
and hs gave an undertakina that the appointment
weuld lest enly until requler epoeintment is meds
for which post he alsc made an af fott, but the
applicant uwas not sslected, As the appointment ef
applicant was enly provisienal stop gap arrangement
the applicant has ne right to the post and es such
his assignment rightly came te an end, As such the

applicat isn eught to be dismissed, But in vieu ef
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the fact that the applicant ssrlier slse was considered

a Pit persen after refusal by the Department to take

the charge to work as Extra Departmental Sub Branch

resson vhy the

Pest Mester, there appears to bs ne

1icant may net be accommedated DYy the department

app
as and when vacsancy arises in tha1circlo takina inte

censideratien tha experience gained by the applicant,

No erdsr as to the cests, ' Zﬁﬁ####,f
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pt: Janusty 21, 1992.
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